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THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH NEW
DELHI
MEMORANDUM OF APPLICATION
(UNDER SECTION 18(1) READ WITH SECTION 14, 15 & 17 OF THE
NATIONAL GREEN TRIBUNAL ACT, 2010)

ORIGINAL APPLICATION NO. 153 OF 2025

BETWEEN:

SUMITRA SAINI & ANR. ...APPLICANTS
VERSUS

DELHI DEVELOPMENT AUTHORITY & ORS. ...RESPONDENTS

REPLY ON BEHALF OF THE APPLICANTS TO THE APPLICATION
FOR IMPLEADMENT FILED BY THE APPLICANT VIKAS SAINI &
ORS.

MOST RESPECTFULLY SHOWETH :-

1. That at the outset present application is liable to be rejected as the
applicants have no locus standi to file and maintain the same as they are

neither the necessary nor proper parties to the present proceeding.

2. That the application filed by applicants Vikas Saini, Panna Lal Saini and
Ashwani Saini, who are the encroachers of the waterbody’ land. They
have no honour of the Court’s order, therefore, they are raising
construction over the waterbody despite the status quo order passed by the
Hon’ble High Court in WPC-11400/2022 filed by the Applicant Panna
Lal Saini & Ors.

3. That it is pertinent to mention here that the applicants Panna Lal
challenged the demarcation Notice dated 10.06.2022 in WPC-
11400/2022, thereby fixed a date 13.06.2022 for survey the waterbody
land, as the same notice was challenged in the last week of July, 2022,
when the survey has already been conducted on date fixed i.e.
on.13.06.2022, which the date mentioned in the notice dated 10.06.2022
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by concealing the knowledge of the survey, because the son of applicant

Panna Lal participated the survey conducted on 13.06.2022.

. It is pertinent to mention here that the Survey /demarcation report and
MAP were finalised on 08.07.2022, and when they came to know that the
said encroached property of waterbody specifically showing in the survey
map as part of waterbody, wherein, they recently raised unauthorised
construction. Thereafter, the applicants Panna Lal & Ors. approached the
Hon’ble High Court in WPC-11400/2022 and succeeded to mislead the
Hon’ble High Court by concealing the fact of survey conducted on
13.06.2022 and report and Map finalised on 08.07.2022 and Hon’ble
High Court grant status quo order. Despite the status quo order, they
raised unauthorised construction upon the waterbody land. It is necessary
to bring to the knowledge of this Hon’ble Tribunal that the said final
Demarcation Report and Mao dated 08.07.2025 has not been challenged

before any forum from any of the parties and has become final.

. That the original Applicants have filed the present Petition for revival of
the Waterbody Khasra No.20 land measuring 7-17, situated in village
Khirki, South Delhi.

. That the applicants in 1A N0.554/2025 are the encroachers of the Land of
the waterbody Khasra No.20, situated in village Khirki, South Delhi. It is
pertinent to mention here that The applicants Vikas Saini and his
accompanying have approached the Ld. tribunal with malafide intention.
The Applicants wanted to mislead the Ld. Tribunal. Because, the original
Applicants have come to the Tribunal for revival of the waterbody and to

clean the waterbody by illegal parking and dumping yards.

. That vide final order dated 07-08-2019 passed in WPC-9372/2015 filed
by the Original Applicants, the Hon’ble High Court has directed the Govt

to revive the waterbody:-
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“4. In view of the above, no further orders are required to be passed in

this petition except to direct that once the land has been demarcated, all

efforts would be made by the Respondents to remove the encroachment on

the said land and ensure that all steps are taken to revive the said water

body”.

That the land was demarcated on 13.06.2022 and demarcation report and
map were finalised on 08.07.2022, but no efforts were made by the
government/ DDA or other department for revival of waterbody Khasra
no.20, Village Khirki and the Original Applicants have no other option
but to approach the Hon’ble Tribunal for revival of the waterbody.

That it is pertinent to mention here that the Applicants have already given
their right, what ever right they have in the waterbody Khasra no.20,
Village Khirki, Delhi by filing an affidavit in Writ Petition N0.9372/2015
(Sumitra Saini & Anr. Vs. Govt. of NCT of Delhi & Ors.). Therefore, the
Original Applicants have no personal interest in the land of Waterboy but
have bonafide intention for revival of waterbody, and they are pursuing

the same remedy above a decade.

That the applicants Vikas Saini have malafide intention, thats why they
approached this Tribunal by filing an application and wanted to be
impleaded as parties to the Present Petition, when the Original Applicants
have not made any prayer against them nor made them as parties to the
present Original Application because the original applicants not here to
decide the title of anybody but the original applicants have filed the
present petition for revival of water body Khasra no.20, village Khirki,
Delhi.

That when the Applicants Panna Lal & Ors raised construction over the
waterbody despite the status quo order dated 01.08.2022 passed by the
Hon’ble High Court in WPC-11400/2022, the son/brother of the Original
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Applicants approached the hon’ble High Court by filing the WPC-
3538/2025, wherein, notice was issued and status report was filed by the
SHO Malviya Nagar, specifically states that upon enquiry, it is found that
presently, the property bearing No.R-58/R-52, Khirki Extension, Malviya
Nagar, New Delhi has been constructed upto the ground floor, first floor
and second floor (phot enclosed). They further states that “The municipal
Corporation of Delhi (MCD), upon receiving complaints has taken sealing
action on property No.R-58/ R-52, Khirki Extension, and same has been
sealed due to unauthorised construction activity. True copy of the Status
report filed by the SHO Malviya Nagar, Delhi is enclosed herewith as

Annexure A-1.

That vide order dated 21.03.2025, passed in WPC-3538/2025, the Hon’ble
High Court of Delhi impleaded the SDM, Hauz Khas as Respondent No.4
in the Writ Petition and directed the Respondent No.4 SDM to file the
status report clearly indicates the area of watebody existing in Khasra
No.20, Village Khirki, Malviya Nagar, New Delhi-110017, which clearly
demarcated boundaries, and extent of construction that has been carried

out over the said waterbody.

That in response to the said order, SDM Hauz khas filed a status report,
which indicates the waterbody having land 7 Bighas 17 biswa and class of
land is mentioned as Gair Mumkin Johad. The status report further states
about vacant land is being used in illegal parking, newly constructed
buildings etc. True copy of the status report filed by the SDM in WPC-
3538/2025 is annexed herewith as Annexure A-2.

That vide letter dated 21.08.2025 sent by the MCD to DY. Commissioner
of Police to lodged FIR against the applicants Vivek Saini and his
accompanied. True copy of the extract of the letter dated 21.08.2025 is

enclosed herewith as Annexure A-3.
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That the applicants/ interveners have deliberately and intentionally to
prejudice the mind of this Hon’ble Tribunal have made totally false
allegations which hae not been substantiated neither they are otherwise

sustainable.

That the Original Applicants has come before the Hon’ble Tribunal for
revival of waterbody existing in Khasra No.20, Village Khirki, which has
been directed by the Hon’ble High Court in final order in WPC-9372/2015
filed by the Original Applicants. It is further stated that the question of
impleadment of a party has to be decided on the touch stone of order 1
Rule 10 CPC which provides that only a necessary and proper party may
be added. However, the Original Applicants approached the Hon’ble
Tribunal against the Govt. entities who are not performing their duties for
revival of water body existing in Khasra No0.20, when the same was
ordered by the Hon’ble high Court in WPC-9372/2015.

That in the facts and circumstances of the present case, the Applicants
/interveners cannot , by any stretch of imagination be said to be either
necessary and proper parties to the suit. They cannot revive the water body
as all the relief claimed against the parties already made in the present

case.

It is pertinent to mention here that these peoples showing themselves like
they wanted to revive the waterbody but on the contrary, they are
occupying the waterbody in the garb of litigation. Which proved from their
conduct, when they raised illegal construction over the waterbody despite

the status order.

The Original Applicants states that false and frivolous allegation have
been made by the Applicants in the application and it is the Oribinal

Applicants who have been litigating for many years to remove all those
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people who have been illegally encraoched upon the land of Waterbody
existing in Khasra No.20, village Khirki and the Original Applicants wants
this land to be free from encroachers so that the same can be used for
public benefits.

20. That the contents of the application are false and are based upon the
manipulated story and it is not required to answer it parawise, hence the
facts mentioned in the application are denied as wrong and no need to

answer it parawaise.

21. That it is reiterated that the present application is actuated with malafide

and therefore, laible to be rejected at the threshold itself.

The prayer clause of the application is wrong and denied and it sis
submitted that no relief can be granted to the application/interveners as
the present application is in fact an indirect to linger on the process of
revival of waterbody, which is not permissible as clearly shows their
intention to stop the process of revival of waterbody existing in Khasra

No.20, Village Khirki, Delhi, therefore, the present application is liable &@

AN
be dismissed with exemplary costs. | Q\
It is prayed accordingly. ~ A\ ) et
i gy E%?\ﬁh |
Original APPLICANTS
WW\
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JusticeCrafts Attorneys & Consultants LLP
Yash Vardhan Kaushik

W6-C, Tiger Lane, Sainik Farm, New Delhi
Mob:9990226669
justicecraftattorneys@gmail.com

DATE:11.11.2025
PLACE: NEW DELHI
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THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH NEW
DELHI
MEMORANDUM OF APPLICATION
(UNDER SECTION 18(1) READ WITH SECTION 14, 15 & 17 OF THE
NATIONAL GREEN TRIBUNAL ACT, 2010)

ORIGINAL APPLICATION NO. 153 OF 2025

BETWEEN:
SUMITRA SAINI & ANR. ...APPLICANTS
VERSUS

DELHI DEVELOPMENT AUTHORITY & ORS. ...RESPONDENTS

AFFIDAVIT
', 1, Sumitra Saini , AGED 71 YRS, W/O Jai Singh Saini R/O H.No. 159, Village

\\i\ ~ Khirki, New Delhi do hereby solemnly affirm and declare as under:

,{ %Lx -3 ‘Iia}n Appllcant No.1 in the aforesaid suit and as such conversant with the

fac’ts Agf the case and competent to swear this affidavit.
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Verified at New Delhi on this day of 2025 that the
QN contents of the above affidavit are true and correct to the best of my knowledge

and belief and nothing material has been concealed therefrom.
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THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH NEW
DI
MEMORANDUM OF APPLICATION
(UNDER SECTION 18(1) READ WITIH SECTION 14,15 & 17 OF THE
NATIONAL GREEN TRIBUNAL ACT, 2010)

ORIGINAL APPLICATION NO. 153  OF 2025

BETWEEN:
SUMITRA SAINI & ANR. ...APPLICANTS
VERSUS

DELHI DEVELOPMENT AUTHORITY & ORS. ..RESPONDENTS

AFFIDAVIT
I, Sandeep Saini , Aged 50 YRS, S/o Jai Singh Saini R/o H.No. 159, Village

< Khirki, New Delhi do hereby solemnly affirm and declare as under:
\V

=t Tam Applicant No.1 in the aforesaid suit and as such conversant with

P U B//l)ln, facts of the case and competent to swear this affidavit.

&
'{? J h'ﬁl\hc accompanying Reply has been drafted by my counsel under

i~/ A
, E. A s PP ) Y y’fnjtructmn and the contents of the same are read over to me which
A \ . ,&\_
\ "‘%1- })ef,'bc’z &]‘uc and correct and be read as part and parcel of this affidavit and
/(»(‘ o .Z'J
o X G \:; . {Wal’e not repeated herein for the sake of brevity.
gy \\G»f‘r g.),‘ 4
g_' Ry T
‘:' va L/.:k\\/\(.‘
X DEPONENT
” VERIFICATION: 173 Nov 2075
Verified at New Delhi on this ~day of A ~, 2025 that the
contents of the above affidavit are true and correct to the best of my knowledge
and belief and nothing material has been concealed theretfrom.
CERTIFIED % b \ 4 N H Y n . ﬁe
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ANNEXURE-1

IN THE HIGH COURT OF DELHI AT NEW DELHI
W.P. (C) No. 3538/2025

In the matter of:-

Sanjeev Saini ... (Petitioners)
Versus
Municipal Corporation of Delhi & Ors. ...(Respondents)
INDEX
S.NO. PARTICULARS PAGES

1. | Status Report 1-2
2. | Photo of property ANNEXURE-R-1(Colly) 3-5
3. | Service report of SR 6

THROUGH .
A

DATE: 06.10.2025 -
( |(NEHA RASTOGI )
CENTRAL GOVT. SR. PANEL COUNSEL

2/6 B, JANGPURA - A, NEW DELHI, 110014
Moaob. No. +91 9958655503

Email: neharastogi.legalcar e@gmail.com
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                                                     2/6 B, JANGPURA - A, NEW DELHI, 110014      

                                                                                       Mob. No. +91 9958655503
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ANNEXURE-1


IN THE HIGH COURT OF DELHI AT NEW DELHI
W.P. (C) No. 3538/2025

In the matter of:-

Sanjeev Saini .... (Petitioners)

Versus

Municipal Corporation of Delhi & Ors. ...(Respondents)

STATUS REPORT

MOST RESPECTFULLY SHOWETH:

I. The present writ petition has been filed by Sanjeev Saini, a resident of Khirki
Village, Malviya Nagar, New Delhi. seeking urgent intervention regarding
ongoing illegal and unauthorized construction over public land, specifically the
Jhod Water Body in Khasra No. 20, Village Khirki, Malviya Nagar, New Delhi-
110017.

2. Despite multiple representations and complaints of petitioner, made to the
Municipal Corporation of Delhi (MCD), Delhi Development Authority (DDA),
and local police, no meaningful action has been taken to address the continued

illegal encroachment and erection of structures over the water body.

3. The illegal construction is reportedly being carried out by Amar Singh Saini
and Vikas Saini at property R-58/R-52, Khirki Extension, encroaching on the
water body in violation of building bye-laws and without sanctioned plans and

the illegal structure has reportedly reached up to three floors.

4. Upon enquiry, it is found that presently, the property bearing No. R-58/R-52.
Khirki Extension, Malviya Nagar, New Delhi has been constructed up to the

ground floor, first floor, and second floor. (phot enclosed)

11
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5. The Municipal Corporation of Delhi (MCD), upon receiving complaints, has

taken sealing action on property No. R-58/R-52, Khirki Extension and same has
been sealed due to unauthorized construction activity.

However, undersigned is bound to abide by all the directions/orders passed by the

Hon’ble High court.
™
C INSPVINAY YADAVY)
SHO/Malviya Nagar
SHO
Malviya Nagar
New Delhi-110017
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- | ANNEXURE—2400

IN THE HIGH COURT OF DELHI AT NEW DELHI
W.P (C) NO. 3538 OF 2025

IN THE MATTER OF-

SANJEEV SAINI ...PETITIONER
VERSUS

MCD & ORS. ...RESPONDENTS

N.D.O.H.16/04/2025

COUNTER AFFIDAVIT ON BEHALF OF RESPONDENT NO.4.

I, Dr. Mukesh Kumar, S/o Indraj Singh, aged about 40 years as the SDM,
Hauz Khas, office at M.B. Road, Saket, New Delhi, do hereby solemnly

affirm and declare as under:

1. That the deponent is working as SDM, Hauz Khas, under the
Government of NCT of Delhi, which is arrayed as Respondent no.4
and as such, the deponent in his official capacity, competent to swear
the present affidavit being fully conversant with the facts of the
present case on the basis of information derived from the official

records maintained in the regular course.

That this Hon’ble Court vide order dated 21.03.2025 has directed the
Respondent no.4 to file status qua the area of the water body existing
in Khasra No.20, Village Khirki, Malviya Nagar, New Delhi, with
clear demarcated boundaries and the extent of unauthorized
construction that has been carried out or existing over the said water

body.

3. That as per Khasra girdawari, the total area of land in Khasra No.20,
Village Khirki, is 07 bigha 17 biswa and class of land is mentioned as

Page | 1
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Gair mumkin Johad. The copy of Khasra Girdwari for the year 2013-
16 along with true English translation is enclosed herewith as

Annexure-R-1.

That the deponent along with the Revenue officials inspected the spot
i.e. Khasra No.20, Village Khirki, New Delhi, on 03.04.2025. During
inspection it is observed that at the spot a vacant land exists which is
being used by the local residents for parking cars/vehicles. This land
is an open land and no boundary wall exists thereon and this vacant
land is surrounded by built up houses, temple etc. There is a newly
constructed building adjacent to this vacant land having no
address/number plate displayed on it, which was being shown to the
deponent by the petitioner. The extent of construction, which has been
allegedly carried out at the water body cannot be ascertained without
proper demarcation of Khasra No.20. The photographs taken at the

site showing the construction are enclosed as Annexure-R-2(Colly).

That it is respectfully submitted that. the demarcations of Khasra
No.20, Village Khirki, New Delhi, had been carried out by the
authorities earlier and even the demarcation was also carried out
recently in the year 2022, which was challenged before Hon’ble High
Court of Delhi in WP(C) 11400/2022 in Panna Lal Saini & Ors. Vs.
Divisional Commissioner (Revenue) & Anrs by seeking direction in
the nature of Certiorari thereby setting aside/quashing the notice
dated 10.06.2022, as well as all subsequent proceedings carried out
pursuant to the aforesaid notice, seeking direction to carry out fresh
demarcation of Khasra No.20, situated in Village Khirki, New Delhi.
“However, the fact is that the issue with respect to previous
demarcation reports has already Sub-judice before court of law and
any attempt to carry out fresh demarcation is an abuse of power by the

respondents as well as an attempt to override or clash with the orders
Page | 2
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passed by this Hon’ble Court as well by the lower courts of law and

same is violation of the rule of law.”

That this Hon’ble High Court in the above said petition WP(C)

11400/2022 vide order dated 01.08.2022 directed to the parties to

maintain status quo with respect to the property in question till next
date of hearing and order of status quo was extended or continued by
this Hon’ble Court from time to time. The said matter is still pending
for disposal and is now fixed for 20.05.2025. The Copy of order dated
01.08.2022 passed by this Hon’ble Court in the said petition is

enclosed herewith as Annexure-R-3.

That as per Section 2(52) of the Delhi Municipal Corporation Act,
1957 defines the term ‘rural areas’ and states that the area of Delhi
which immediately before the establishment of a Corporation, falls
within the local limits of the District Board of Delhi, be considered to
be the rural area, but that shall not include such portion thereof, which
by virtue of notification under Section 507.declared to be urbanized
and it ceases to be included under the term ‘rural areas’ and Section

2(61) defines ‘urban areas’ as the areas of Delhi which are not rural

areas.

That Section 507 (a) of the Delhi Municipal Corporation Act, 1957

empowers the Corporation by way of a notification (with the previous
approval of the Government) to declare that any part of the rural areas

shall cease to be a rural area and upon issuance of the notification the

areas shall form part of the urban areas.

That it is respectfully submitted that in exercise of powers conferred
by clause (a) of Section 507 of the Delhi Municipal Corporation Act,
1957, the Corporation had declared Khirki Village as urbanized.

Hence, the provisions of Land Reforms Act and the provisions of

Z»/ Page | 3



Appointed

-
>
C
0
>
a

1]
-
z
-
=
-
-
<]

10.

Land Revenue Act 1954 cﬂ-sg 30 apply over the urbanized area from

the date of notification.

That by virtue of the aforesaid notification, the revenue authority
does not have any jurisdiction to carry out demarcation in accordance
with the provisions of Delhi Land Revenue Act 1954, which had
ceased to apply qua the land of urbanized Village of Khirki from the

date of said notification.

11.That Hon’ble Supreme Court in “Mohinder Singh (Dead) Through

Lrs. & Anr. V. Narain Singh & Others, Civil Appeal No. 3828 of
2017” held vide land mark judgement dated 14.03.2023 that once a
notification has been published in exercise of power under Section
507(a) of the Delhi Municipal Corporation Act, 1957, the provisions
of the Act, 1954 cease to apply. In sequel thereto, the proceedings
pending under the Act, 1954 become non est and loses its legal
significance. The relevant portion of the said judgment is reproduced

herein below:-

“36. After harmonizing the provisions of the Act, 1954 and Act
1957, we are of the considered view that once a notification has
been published in exercise of power under Section 507(a) of the
Act, 1957, the provisions of the Act, 1954 cease to apply. In sequel
thereto, the proceedings pending under the Act, 1954 become non
est and loses its legal significance.”

12.That this Hon’ble Delhi High Court in its Judgment in the matter of

“Kamaljeet Bajwa & Ors. v. Government of NCT of Delhi & Ors.,
LPA 609/2022” adopted the aforesaid reasoning and has prohibited
the demarcation of village land, which has already been urbanised by
virtue of operation of aforesaid Notification. The relevant portion of

the said judgment is reproduced herein below:-

Page | 4
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Regn. No.10683
EXP. 26.06.2029

VERIFICATION:-

13.
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“45. The other important aspect of the case is whether the land in
question is an urbanized land as village Kharera, New Delhi had
already been nofified for urbanization in the year 1966. The
notification issued in the year 1966 reads as under:

46. In light of the aforesaid notification, the authorities under the
Delhi Land Reforms Act or Delhi Land Revenue Act do not have
jurisdiction in respect of the Village Kharera to order for any

demarcation.
47. In the considered opinion of this Court, as the land was

urbanized, the Land Reforms Act or the Land Revenue Act were
not at all applicable, no such demarcation application could have
been preferred before the revenue authorities.”

That it is submitted that in the urbanized area, the Delhi Development

Authority is the only competent authority to conduct the said

demarcation process, if the same is required or warranted. That, since

the revenue department is only custodian of the records and any kind

of assistance or record is required for the purpose of demarcation or
identification of land, then the same shall be provided by this office to

the concerned departments/govt. agencies or to the concerned parties.
That however, the deponent on behalf of respondent no.4 respectfully
submits that he shall comply with the requisite directions or order as
passed by this Hon’ble Court.

That the above said reply/statement is made on the basis of record
available with this office and same is true and correct to the best of

knowledge of the deponent.

Verified on this 09 /oY jday of April 2025, that the contents of the above

said affidavit are true and correct to the best of my knowledge and belief, no
part of it is false and nothing material has been concealed there-from.

ATFESTED

o ""'13'« ‘% Y4

MOTARY PUBLIG
= 9 APR 2055
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English translation of Khasra Girdawari of Khasra No.20, Village Khirki
for the year 2013-16

Khasra | Owner with Short Cultivator with rent | Area | Class of land
No. and Jamabandi No. | written short with according to
Khatauni No. ‘ last Jamabandi
20 Shamlat Deh Makbuja Malkan and | 7-17 | Gair Mumkin
Mundraja Mustadan (7-5) Johad
Khewat No.145 Makbuja  Bhagwan
Sahay bagera
hissedaran (0-12)

AL

@ Scanned with OKEN Scanner
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Inspection Report

An inspection of the premises at Khasra No.20 (Johad Land), Village
Khirki, New Delhi, was carried out on 03.04.2025 under the supervision
of SDM(Hauz Khas). During inspection it is observed that at the spot a
vacant land exists which is being used by the local residents for parking
cars/vehicles. This land is an open land and no boundary wall exists at
this land and this vacant land is surrounded by built up houses, temple
etc.. There is a newly constructed building was shown by the petitioner
adjacent to this vacant land having no address/number plate displayed on
it. After thorough inspection and survey, it is observed that the extent of
construction/encroachment that has been allegedly carried out at the
water body cannot be ascertained without proper demarcation of Khasra

No.20. (photographs taken at the site are enclosed).
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. IN THE HIGH COURT OF DELHI AT NEW DELHI
+ W.P.(C) 11400/2022

PANNA LAL SAINI&ORS ... Petitioner

Through:  Mr. Rajiv Kumar Ghawana and
Mr. Neelaksh Sharma, Advocates

versus

DIVISIONAL COMMISSIONER (REVENUE) AND ANR
..... Respondent

Through: ~ Mr. Rishikesh Kumar, ASC(GNCTD)
with Ms. Sheenu Priya and Mr.
Muhammad Zaid, Advocates

CORAM: v
HON'BLE MR. JUSTICE CHANDRA DHARI SINGH
ORDER
% 01.08.2022
CM APPL. 33553/2022

Exemption allowed subject to just exceptions.
The application stands disposed of.
W.P.(C) 11400/2022 & CM APPL. 33552/2022 (Stay)

1. The instant writ petition under Article 226 of the Constitution of India

has been filed on behalf of the petitioners seeking following relief:-

“a) Issue a writ, order or direction in the nature of
Certiorari thereby setting side /quashing the notice
dated 10.06.2022, as well as all subsequent
proceedings carried out pursuant to the aforesaid
notice, seeking to carry out fresh demarcation of
Khasra No. 20 situated in Village Khirki, New
Delhi despite the fact that the issue in relation to

This is a digitally signed order.
The authenticity of the order can be re-verified from Delhl High Court Order Portal by scanning the QR code shown above.
The Order Is downloaded from the DHC Server on 09/04/2025 at 19:20:48
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earlier demarcations was already Sub- Judice
before court of law and any attempt to carry out
fresh demarcation is abuse of power by the
respondents as well as an attempt to overreach the
orders passed by the courts as well as to lower the
majesty of the court of law and violative of rule of
law,...”

2. Heard.

3. Mr. Rishikesh Kumar, learned ASC appears on advance notice on
behalf of respondents and seeks time to file the counter affidavit. Let the
same be filed within four weeks.

4. Liston 17" October 2022.

5. The parties are directed to maintain status quo with respect to the

property in question till the next date of hearing. |

CHANDRA DHARI SINGH, J
AUGUST 1, 2022 :

AYMs

This is a digitally signed order.
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P.No. R- : :
property sealed by the M.C.D

" ¥

It has been reported that as per record, the above property was booked by
‘e Department on the ground of unauthorized construction for action under
Cection 343/344 of the DMC Act-1957 vide File No. 27/UC/B-1/SZ/2025 dated
11.02,2025. Sealing proceedings under Section 345-A of the DMC Act were also,
nitiated and after following due process of law, sealing action against property was

raken on 09.04.2025.

Recently, field staff concerned noticed during the course of demolition /
sealing action on 01.08.2025 that the owner / occupier / their representative
“tered Into the sealed property from rearside, without breaking the seals affixed
4, the Department, which amounts to trespassing into sealed property, as
.ported. Thus, taking cognizance of the same, newly opened / additional entry
- the rear side has been re-sealed on the same day i.e.01.08.2025.

It Is, therefore, requested to direct the SHQ-P{:II__ce_Smtl:tﬂmﬁgﬂ;r::fgf
L0k the culprit(s) and take necessary action at the earliest again; 461 of the DMC.

e 448/188 of the IPC and 407 L.y the
sullder (s) / offender(s) under Section é assing Into Property sealed by &

A t-1957 for committing the offence of tres .
Department, As

I
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